CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUGTA BENCH

0.A,777 of 1996

Presént: Hon'ble Dr.,B.C,Sarma, Administrative Member,

Hon'ble Mr, D.Purakayastha, Judicial Member,

1.  ANANTA KUMAR MANNA,S/¢ Bate G.C,Manna,working
as a Chowkidar wnder Q@TFO(CHE),S.E.Rly,Santragachi,

residing at Vill,Rakshachak,PO:Kolaghat,Midnapore.

2. SUSIL KUMAR MONDAL,S/o Late Sukeath Mendal,working
as a Chewkider under Dy.CEE(C@n);S.E.Rly,¢arden Reach
residing at Vili.Narth Bakshara Faridpore Block,
PO:Bakshara,Dist.Howrah,
.. «Applicants,

-Versus-

1. UNION OF INDIA, service through the General Manager,
S.E.Rly.,Garden Readh,Calcutta~43.
2. The Dy.Chief Electrical Engineer(CON),S.E.Rly,Garden
Reach,Calcuttg=-43.
3. Sr.Dvl.Personnel Officer,S.E.Rly.,Kharagpur.
4. The Electrical Foreman(Cen),S.E.Rly,Santragachi,Howrsh,

.+ s Respondents,

For the petitioners: Mr.A.Chakraberty, counsel,

For the respondentss Mrs.B.Ray,counsel,

Heard ont 06-11-97,

Ordered on: 06-11-97.

O R D E R

B,C,Sarma,A.M,

1. Two applicants jointly filed this application with a

prayer to releasé them from Constructien Unit to Open Line
ok Soptfes
as they were desldred fit for appoinem

in the Railway

~~}



service and some juniers to them have been released already.
The applicants have been functioning as Khalasi in the Constructier
Unit under the same Railway since 1983. Their cases were screened‘
for absorptien in the regular Railway Service in ﬁhe Open line
but they have not yet been given appointment en absorption ém

the ground that after screening, they have n@t'pf@duced necessary
certificates. Hence this petition, Thé reply has been filed by

the respondents which we have perused.

2. We have heard the ld.counsel for both the parties and
perused recerds. Censidering the facts and circumstancex of the
case, we find even from the reply filed by the reépondents that,
it is clear that these two applicants were not given regular
service in the Open Line for non-productien of certificates
required by the auﬁh@rities ; theref@re,vné order has been passed
as yet because of certain precedural difficulties. Wé'also note
that' it is not for them to prqduce the certificatesand if it

is necessary, it is for the/é;th@rities.ta take up the matter.
This is, therefore, a matter to be considered by the autherities,
We are, therefere, of the view that the'applicati@n may be
disposed of at the stage'@f admission itself without passing any

further order as to costs.

3. For the reasens stated above, we‘diS@esé of this applicatien
at this admission stage itself with a directi@n upon the respon-
dents that within a peried of 3 months from the date of communica-
tion of the Order, the respendents shall dispose of this applica-
ti@n by treating the same as a repreSentatioﬁ and also pass
appfapriate order thereen keeping in view that the applicants
have been successfully screened already for absorption in the
Railway service and shall communicate the Order passed by the
authorities to the applicants within a peried of one month from
the date of passing such order. Ne erder as tg co
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(D.Purakayastha) (B.C.Sarma)
Member(J) Member(A)



